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IN THE ,CENTRAL ADf.11'.'HSTRATIVE TRIBUNAL, JAIPUR BENCH, 

T .A. No. 23 23/86 

ANIL KU~AR 

UNION OF INDIA 

rtr. J.K. Kaushik. 
': 

.Mr. G.P. Soral 

COR.l\M: 

J A I P 'JR. ---·--------
Date of decision: 8.7.93 

: ·Applicant. 

VERSUS 

: Hespondents. 

counsel for the applicant. 

: ·counsel for the respondents. 

Hon 'ble Mr. B.B. Mahajan, Administrative J<ember 

Hon'ble Mk-. Gopal Krishna, Judicial ~~mber 
PER HON'BLE MR .• ·B.B. r{:-\HAJAN, AD.MINISTRA:I'IVE fv'Ef.:BER: - ... ------------·-----------------------------

Heard the 1 learned counse 1 for the parties. 

2. The applii;:ant had filed a suit in the . court of learned 

Munsif (North), kota which Qas been transferred to this 

Tribunal U/S 29 bf Administrative Tribunals Act. 

3. The applicant had applied for the post of Electric 
I 

Fitter in .the El~ctrical Department of the Railways in 
I 

response to notification dated 21.7.84. He appeared in the 

written test butLhis name did not appear in the list of 

successful cam idates notified on 22 .12 .84. He had filed 
'; 

I 

the suit praying, that the result of the written test announced 

on 22.12.84 may ~e declared illegal and no candidate who had 
I 

been declared t~ have been passed in that test should be 

called for interview' and no panel should be prepared and 

no appointment t:o the post of Electirc Fitter should be made. 

No stay in this case had been issued • 

4. 
..! 

The le-qrned 

that interviews :in 

counsel £or the respondents has stated 

this case have already been held and 

on 23.2.85 (Annexure R-4) and appointments 
I 

panel was declared 
I 

have already be~n made on the basis of that panel. 
' 

5. , The T .A. :has thus be.come infructuous and the s'ame 

ii@itrn-ts\ea, with no ~rde~ as to costs. . 

'I 

:· 4tN~:" 
(,GOPAL KRISHNA·) 
Judicial M:?mber 

rh~~ 
Administrative M:?mber 


